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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 366 OF 2025

IN THE MATTER OF: ,
RAY SINGH , ... APPLICANT

VERSUS
UTARA BRICK FIELD THROUGH
PROPRIETOR & ORS. .....RESPONDENTS

AFFIDAVIT IN COMPLIANCE OF ORDER DATED 29.01.2026
ON BEHALF OF U.P. POLLUTION CONTROL BOARD.

| Dr. Vishwanath Sharma S/o Late Dr. Manoranjan Sharma, aged
* about 49 years, Regional Officer, U.P. Pollution Control Board,

Aligarh, U.P. do hereby solemnly affirm and declare as under:

1. That | in the capacity abovenoted am conversant with the
facts and record of the present case, hence competent to

swear this affidavit.

2. That in the abovenoted matter reply dated 25.10.2025 has
been filed on behalf of UPPCB wherein it has been stated
that Respondent No. 1 brick kiln has operated without

Consent to Establish and Consent to Operate, hence the
UPPCB has issued closure order dated 10.02.2023. Inspite
of closure order the brick kiln has operated from
10.04.2025 to 25.06.2025, hence for total 77 defaulting
days, EC was calculated as per the guidelines of CPCB

which is as follows:

EC = PlxNxR xS x LF,



10.

1]

12.

13.

Frafers FACRETER $¢ ¥e3 &R Y WeH (97ef /1) UT<T &R ¥ ST
amaeT Reie 08052025 @I fhar T, Rrae! Fifvd @/ v9d & IWE |
FETTT B ST W AWAT—240038 {1 27.05.2025 B WA W IAdIpd
PR faay AT o |
T w3 @ fiog oufow & U9 SEm-812 RAIG 20072025 & #Ed9 & ¢
TS B faeg ag (aguur fMarer qen ) o, 1981 B URI-37 @
st SRS BRI 5 M @ W) 98 g=Te, kT Bl Bl
T (e e—1) | T
FRITEE feREaR @0 TS BRa sfd@Re, 93 Reel # faawElE 3fovo
HE—366 /2025 I Rig T SavT 86 Plee o UIRER 9 39 A fiAie
29.01.2026 BT TIRT MY Fr=iaq &—
ok i 4. Along with the report the UP PCB has placed on record the inspection report
dated 29.07.2025 as Annexure R-3/4 disclosing that the consent application made by the
Respondent No. 1 was rejected on 27.05.2025 and also disclosing the details of non-
compliance of the siting criteria. The inspection report reveals that inspite of the closure
order the Respondent No. 1 had operated brick kiln during the year 2024-2025. The UP
PCB thereafter had given the notice dated 29.07.2025 to the Respondent No. 1 for the
prosecution under Section 37 of the Air (Prevention and Control of Pollution) Act, 1981
while noting the fact that the Respondent No. 1 had operated in the year 2024-2025
inspite of closure order.
5. The counsel for the UP PCB is granted four weeks’ time to ascertain the period of
violation for illegal operation of brick kiln and for illegal mining by the Respondent No. 1
and calculate the environmental compensation and place it on record along with the
scheme for utilization of the said environmental compensation.
6. List on 07.04.2026........"”
Hfed AMGETIR FEAE & U3 G&-1707 f3Ai® 18022026 ERT &
ARBE, BT Bl S€ Heol H0 SwNl e Bies, Ml F&IT—119 /1, TTHERI,
T S, WIA—RIGYRT, dedie—ufeATe, SHUE—HREIS §RT Bl AT 1A
fedl @ & aww o gEe I R o ey v dfta fear mam R
(Ger—2) |
JopA # @M RSN, SIS gRT 0N UF EX-508 faAid 09.03.2026 b
e ¥ Y0 SaN e wles, Wl WE—119/1, R gAY IS,
R RIGQRT, dedlci—ufearel, SHue—aratsl &I el @+ 8 Y @l T
AR / e & e § ga afva @ T R, Sife e B

“ g AT & 6 W0 ST 3 Pies, Ter @& 119 /1, UH—IR],
) NS, WT-RigqRT, TEwie—ufedrell R Weasl WA 202425 ¥ AT WA
AKD240372175 T2 21.11.2024 Td 2025—26 H ATl H&T AKD250368667
fami 30.11.2025 RT RAFEEA g oA far 71 ¥ | o fem aféfhae Her
2" (Fer-iod—3)
T @ w9 SuRerd S gRT 3ra T wREm AT f6 ST wed &1 Hared
fasie 07.02.2026 ¥ fHar TaT B |
Ffa ReReR), SRS @ ey Ry §@n—12 /EU-17/2026 f&=ia
02.04.2026 ERT G<fid $c Wcol Ho ST e Wies, el AAT-119 /1, TTHER],
g S, WRIF-RIgYRT, dedia—ufedrell, WTIG—HRIS BT HATed /ST
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EC=50x1x250x.5x1.0=Rs. 6,250/-
EC =77 x 6,250 = Rs. 4,81,250/-

. That thereafter the matter came up for hearing on
29.01.2026 when this Hon’ble Tribunal issued the following
directions to UPPCB: ™

“5. The Counsel for the UPPCB is granted four
weeks' time to ascertain the period of violation for
illegal operation of brick kiln and for illegal mining by
the Respondent No. 1 and calculate the
environmental compensation and place it on record
alongwith the scheme for utilization of the said

environmental compensation.”

. That the inspection of the said brick kiln was done on
04.04.2026 when it was found that inspite of closure order
brick kiln is in operation. It was also informed by the Mines
Officer, Kasganj that the said brick kiln has deposited the
mining fee with compounding fee for the 2024-25 and
2025-26. A true copy of said inspection report is being

enclosed herewith and marked as Annexure-1.

. That as the brick kiln was found in operation, hence the
same has been got closed by pouring water by fire brigade
and the representative of brick kiln was directed not to
operate the brick kiln without obtaining the consent under
Air and Water Act. True copy of such compliance report of
the closure order dated 04.04.2026 is being enclosed

herewith and marked as Annexure-2.
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That as the brick kiln has started operating the 07.02.2026,
hence environmental compensation has been computed
from 07.02.2026 to 03.04.2026 as per the amended
guidelines of CPCB wherein value of pollution index (PI)
has been made as 6§,instead of 50 as earlier which is as

follows:

EC=PIXNxRxSxLF
EC=65x1x250x0.5x1.0=Rs.8,125/-

Default period
7" February, 2026 to 3™ April, 2026

Total = 56 days default

EC - Rs. 8125 x 56 = Rs. 4,55,000/-

The above facts are being placed for kind consideration of this

Hon’ble Tribunal. .
/\/ng/

DEPONENT

VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contents

of above affidavit are true to my knowledge derived from official

record. No part of the same is false and nothing has been

concealed therefrom.

VERIFIED ON THIS THE DAY OF APRIL, 2026 AT ALIGARH,

u.P.

sig o@lq“\ ’Lﬂ/é
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A0 I &Ra aifdew, a5 Reoh d furrel= sfogo w366 /2025 X fRiE M
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2. 3T 9ed gRT Mied, Wil W@ UM B A% Hed WA $ WU § YANTER U U9
HHTS e UfkAT RT TMT—20,000 ¥ /7 &1 S@eH Hd fdar ar € |
3. Scued § B WU H QA /DS BT YA o 3 e /A fbar S g1
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o B TEd § Sciid e Tal @ PR g -0 9 @FHT 30 HieR Sl

I/ T B T H BT B AT A= WEAT—168283 IR 27.11.2022
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6. IUCE AMUEHER e 9eS B feg I8 FEOT b TH AEA-YH88999
/—4 /AT—11-758 / 41 /2023 f&AI® 11.022023 T AT A I IRY SN
fear T B, W gdHE H wIEl B |

F:\NGT matter\UTTRA BRICK KASGAN) 4

o



/3

Ufshar Bl I PR S o AR & e fhar T (He-ie—4) | Sal ey
& 3rquTerd ¥ ST AT §RT f&I® 04.042026 B $T Hed B SAeH Ulhar
BT 975 BN &A1 11 2 ud e & gHy SuRerd e 9eor ufifai o FERe
fbar war f6 widsy # e wes &1 Fared WSy uguur fEEe 9 9 weahy
(Ste1 /arg) ursd fbd S & SR & fhar Sy (Hel-ia—s) |

37T A0 ST B8R 3rfdesror, 8 feeh # uiRa o i 20.01.2026 &1 gfewq
YA §U §€ 9SS W IR Ry g & i gue @ SR St 4es @1 darer
feles 07.022026 | fHar 7ar B| o Se wWed @ fR7e 07.022026 ¥ RAIH
03.04.2026 T f[ol 56 [SHIeex o AMT U F<F Uguor i 98, el g
ggfaRoi efogff 8 WM WESesT @ R EC=PIxNxRxSxLF,
EC=65x1x250x0.5x1.0=8,125/- 9fifed @1 &) I @ 56 fdad 37 w0 8,125x56=
4,55,000/- @1 gafavoliy erfayfed HRRIAT frd oM & Wi wfed smer sme
el vd 3R saege BRIAE B HeY R ¢ |
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Application No.- 318024250099
gy s8]

DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESIH

Brick Kiln Certificate

This 1s to certify that KIRTI GUPTA resident of- H.N. 46 , NEHRU NAGAR ,
SIDHPURA , KASGANJ GSTN - 09DEPPG9938R1ZS5 is Proprietor/Partner of Brick kiln
UTTARA BRICK FIELD Located at District - Kasganj, Tehsil - Patiali, Village -
Gangsara, Gata - 119 Number of Paya- 11, Brick Kiln Type- ZigZag has submitted amount
X 212276 as Total Fee inclusive of Application Fee, Regulating Fee and Palothan Soil fee for
Brick kiln session 2024-2025 by challan number AKD240372175 Dated - 21/11/2024

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil. As per Government of UP
notification dated 30.10.2023, the amended rule 3(1) of UPMCCR-2021 is as follows “For
the purpose of the rule digging or extraction of ordinary clay, ordinary earth for making‘
bricks and pottery shall not be treated as mining operation. provided that pit created by such
digging or extraction shall not be deeper then two meters" Tl

As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from

o dhid
e [T T R T A

AET:
1 K asganj [Patiali [Bhujpura OMVEER SINGH
2 Kasganj [Patiali _[Bhujpura UTKARSH GUPTA

Issuing Date : 21/11/2024 Valid Till : 30/09/2025

This Cenificaic has been {yigitally issucd. 1t han been Downlunded by the applicant from Deparimental portal upmines.upsde.govin. afler depositing
Regulating Fee. This Cer ificate does not require sny Signatore I's validity can be checked fom portal upnsties upsde gov.m

Y



Application No.- 318025260060
. D 30|
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DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH I

TN
&
‘&_b ';:.. ‘f

Brick Kiln Certificate
Sml;{lgg ;:Ato Ic(fsﬁgt\.ltlhat KIRTI GUPTA resident of- H.N. 46 , NEHRU NAGAR |
A BIR?CSE: I-EOI?II))EPPGS(S;{;BRIZS is Proprietor/Partner of
. ARA ocated at District - i il - Patiali
Village - Gangsara, Gata - 119 Number cf istrict - Kasganj, Tehsil - Patiali,

a Paya- 11, Bri i - ZigZ
has submitted amount ¥ 212276 as Total Fee){nc e MR

. . lusive of Application Fee,
Regulating Fee and Palothan Soil fee for Brick kiln session 2025-2026 by

challan number AKD250368667 Dated - 30/11/2025

To be cons.idered as a Certificate of depositing regulating Fee on Brick
Ea;th and valid for transportation and storage of Brick Earth and Palothan
Soil. As per Government of UP notification dated 30.10.2023, the amended rule
3(1) of UPMCCR-2021 is as follows "For the purpose of the rule digging or
extraction of ordinary clay, ordinary earth for making bricks and pottery shall
not be treated as mining operation. provided that pit created by such digging
or extraction shall not be deeper then two meters”

As per the Application by the Owner of Brick kiln, Brick Earth digging will
be done from

hH Tt T A it
. SEag  [dgdiel O kS e |(Ro):
A Kasgan p,iali Bhujpura  [OMVEER SINGH 429 11.1730
A Kasganp.iali [Bhujpura UTKARSH GUPTA 650 [0.906
L )
Issuing Date : Valid Till : 30/09/2026
30 / 1 1 / 2025 ‘This Certificate haus heen Dighally Issued. 1t has been Downloaded by the

upplicant from Dupurtimontal portal upmines.upsde gov.in. alter depositing
ting Fee. This Certificate does not require any Signnture.1t's vilidity can be cheeked from portal upmines.upsde.govin.
Regulauing Fee.
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 BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
_Appea IOANC. OANG 366 of 2005 - .- |

Inre:

_RaySingh - . Plaintiff /Appellants/
e Petitioner/Complainant

VERSUS - ’ . ; ~

~Uttra Brick field- Through Proprietor & Ors, . . Defendant/Respondent/

. ‘ : , : Accused:
KENOW ~ ALL . to . whom  thes¢  present - shall  come - that  I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this 06 dayof 04 .2026 -

(bject to the terms of fees.

{ .

/ . : : -

: U : @ﬂh/

(PRADEEP MISRAYDALEEP DHY AND ‘ Client

Advocate : Anuj Kumar Chaubey
Law Officer-1

U.P. Pollution Control Board

Lucknow

2607299
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